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a result of these efforts. Once the 
scheme is inauguarated naturally all 
disputea will be settled through the 
machinery of the scheme. The precise 
terms will be worked 0 ut In consulta-
tion with the employees organisations 
'Jfter full &IJ'eemeAt hu been reached. 

Girls( Boarding Bouse, Acarta&a 
2294. 8hrl Dasaratha Deb: Will the 

Minister of Education be pleased to 
state: 

(a) whether a girls' Boarding House, 
at Agartala town, Tripura run by 
Mahila Samiti under the Social Edu-
rotion Scheme sponsored by the Cen-
tre and State jointly remained closed 
in, Dece-mber, 1965; 

(b) if so, for how long It remained 
closed and the reasons therefor; and 

(c) the amount granted \o Mahila 
Samiti, Tripura during the current 
financial year to run the Boarding 
House? 

The Minister of Education (Shrl M. 
C. Cbagla): (a) to (c). The informa-
tion is being collected and will be laid 
on the table of the Sabha ;n due 
course. 

Jail Code 

2295. Shri Dasaratba Deb: Will the 
Minister of Home Affairs be pleased 
to staie: 

(a) whether Gov£'rmncnt propose to 
abo1ish the system of fitting iron bars 
to thl.' long-term prisoners; 

(b) whether Government propose to 
confer with the State Gover'1mr·nts to 
bring about n uniform jail code for 
the whole of India; and 

CC) whether Government propose to 
prevPnt the application of the Criminal 
Procedure Code to the children below 
10 years of age, by legislation~ 

Tbe Deputy Mlnl'lter In \h• Mlnls-
trr of Home Afraln (Sbrl P. s. 
Naskar): (a) No, Sir. 

(b) The Model Prison Manual pre-
pared by the All India Jail M'3nual 

Committee (1957-H) was recommend-
ed to the State Governmenis tor ac-
ceptance a• a book of guidance and 
for drafting or modifying their own' 
Jail Manual 011 the basis of such of 
the recommendations as 9re consjder-
ed feasible. 

(c) The Childteri Act, 1960, as ap- · 
plicable to the Union Territor'es pre· 
scribes the procedure for deahng with. 
children. 

Grants tor Edueatloa · ot Polltlea.I 
Sldr6ren-

n9'1. Shrl Rem KaJ; Will the Minis-
ter of Etlacatlon be pleased to state: 

(a) whether it is a fact that · th• 
Central Government contribute 50 per 
cent of the share of the stipends giv1111 
by the various States tor education 
of the political suJ!erers; 

(b) if so, the amount asked for by 
the Punjab Government during the 
years 1962-63, 1963-64 and 1964-65 and 
the amount given to it by the Centre; 
and 

( c) the demand that has been made 
by the Punjab Government for th& 
year 1965-66, so tar? 

The Deputy Minister In the Minis-
try of Education <Shrlmatl Sound&nm 
Ramacbandran): (a) Yes, Sir. 

(b) The required information la 
given below: 

Year Amount Hked Amuunr given 
for by Punjab by the Centre 
Government 

R•. Ro. 
r,93,6H3 1,92,s,2 
+11,747·29 on the busia o( + r.in(;urrcd after expenditure 
31~3-1963. Nor ccrti~l·<l by A.G~. 
admictcd a.<J Pun7aO. 
account•hle an 

1963-64). 

1,83,050 
1,90,8c1J 

(c) Demand for 1965-60 will be 
received after the financial year la. 
over. 




